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Joint Inspection Report

Hon’ble NGT vide its order dated 24™ May 2023 in O.A. 166/2023 in the matter of Anupam
Kumar Patel Vs. State of Madhya Pradesh & other directed as follows:

“A Joint committee comprising Madhya Pradesh pollution control board and district magistrate
Rewa who shall visit the site, collect relevant information's including assessing extent of
environmental damage caused and, if finds any violation, would take appropriate remedial and
preventive action is in accordance with law within two months.”

In compliance of above, a committee was constituted of the following nominated members:

1. Shri P.S. Tripathi, Sub Divisiona Magistrate, (collector representative) Raipur
Karchuliyan Rewa (M.P.)
2. Dr. Pushpendra Singh, Regional Officer M.P. Pollution Control Board Rewa (M.P.)

Copy of the committee member nominated as enclosed at  Annexure-l & I1.

A. Work executed by the Committee:

1. Committee has undertaken site visit on 04.07.2023 and inspected M/s Astha stone
crushers as mentioned in the Original Application. In compliance of the direction
passed by Hon’ble NGT.

During the visit/inspection of the site the following officials were present :

i.  Shri P.S. Tripathi - Sub Divisional Magistrate, Raipur Karchuliyan Rewa
ii. Dr. PushpendraSingh - Regional Officer, MPPCB
iii.  Shri RK. Dixit - Mining Officer, Rewa
iv.  Shri Shiv Bhusan Singh - Nayab Thesildar
v.  Shri Santosh Sharma - Owner of the Stone Crusher

The applicant was called upon but he was unable to present during inspection. The
Mokha Panchnama sheet is enclosed as Annexure-111.

2. The MPPCB team was carried out Ambient Air Quality Monitoring at 3 locations
namely at Higher Secondary School Raipur Karchuliyan, Maa Karmasan Temple and
The said Stone Crusher. Results of the AQM are as below:
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Date of Monitoring 04-07-2023 Time : 8.30 AM -3.30 PM
Name of | GPS L ocation Details Distance from | Result
Village L ocation Stone crusher AAQM
Direction (KM) | PMyo
App.
Ramnai 2456099 | Near main gate of | Apprx.1.5 Kms. | 72.18
81.40679 | Govt. High school from Astha Stone
Crusher in East
Ramnai 2455729 | Near Karmasan | Apprx.600 mtrs. in | 67.58
81.40744 | Mandir South of Crusher
at hill.
Ramnai 24.56033 | Astha Stone Crusher | - 75.54
81.41207 | (near boundary wall
of Crusher)

The monitoring results of PMjo pertaining the site were found within the limit

i.e, 100 ug/M* because no mining activities and stone crusher were found

operational. Results are enclosed as Annexure-1V.

No.

I ssues raised in the

Application

Response of the Joint Committee

A Astha Stone Crusher at village
Bhaluha, Tehsil
Karchuliyan Distt. Rewa.

Raipur

A Astha Stone Crusher is situated at
village Ramnai not village Bhaluha Tehsil
Rewa See
Mokha Panchnama Annexure-111

Raipur Karchuliyan Distt.

This stone crusher is located in
agricultural land within a thickly
populated area causes heavy
the

environment as also the health of

pollution and damaging

the local residents.

located in
agriculture land. The diversion letter of
competent officer order dated 09.09.07 as
Annexure - V . The Astha stone crusher is
away 200 meter from abadi and 600 meter

away from maa karmasn Temple the report

The stone crusher is not

of patwari ramna is as Annexure - VI.
The back side is mine and left side fly ash
bricks plant and right side is open land and
across the road is have open land but thisis
not true that the stone crusher is located
within the heavy populated area and

damaging the environmental .
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The said crusher was given a
lease as 8.10.2021 by mining
department but prior thereto
illegal mining of Bhaluha Pahadi
was carried out as 5 acre flat
land of pahadi converting it into
a mine. The pahadi

religious significance but now on

is of a

a verge of extinction due to

illegal mining activities.

The said stone crusher granted lease for 10
years for mining of area 1.0 hact. at village
bhalua teh. Karchuliyan distt. Rewa in the
khasara No. 224/1(kha)/1, 224/1(kha)/3,
224/1(kha)/4, 224/1(kha)/6, 224/1(kha)/7,
224/1(kha)/11 area 1.0 hact. Annexure -
VII. But Bhu pravesh has not been issued

by the mining department Rewa.

The day of inspection mining activities was
not found at village bhalua and near tample
area. The stone crusher also found closed.
No electric connection was aso in the
stone crusher. The stone crusher has been
seadled at the spot. The order dated
04.07.2023 as Annexure - VIII.

NGT Case OA 166/2023 Joint Committee Report June 2023

Page 3




Table-1 Consent Status of Astha Stone Crusher

S.No. Name of Stone Consent Product Name & Air Pollution Action taken by MPPCB Action taken by
Crusher Status Production Control Details district
Capacity administration
1 2 3 4 5 6 7
1 M/s Astha | Valid up to | Stone Gitti 10000.00 | Boundary wall | Closer direction vide letter dated | SDM Raipur
Construction & | 31.01.2015 MT/Y ear constructed, 12.05.2023 due to non compliance of | Karchuliyan has
Minerals (Stone | & Crusher is not | following reasons. sealed stone crusher
Crusher) Prop. Shri | From covered & Water | 1. Water sprinkler system was not | for further order dated
Santosh Sharma Vill. | 11.11.2022 Sprinkler  system | operational. 04.07.2023
Bhaluha Teh. Raipur | To was not found| 2. Stock Permission from mining
karchuliyan Distt. | 31.01.2025 operational. department not granted.
Rewa (M.P.) 3. Consent for mining is not taken.

Table-2 Statusof Mine of M/s Astha Stone Crusher

S.No. | Nameof Stone Consent Mining Capacity Action taken by Action taken by district Status of EC
Crusher Validity MPPCB administration
1 2 3 4 5 6 7
1 M/s Astha | 30.01.2009 Manual Mining of | Mining is not operational | Till date Bhu Pravesh has not | EC is issued dated
Construction & Stone Gitti 10000.00 | from 2015 onwards | been granted by district | 06.04.2023
Mineras (Mines) MT/Y ear Because lease vdidity | Administration athough lease

Prop. Shri Santosh
Sharma Vill.
Bhauha Teh.

was upto 23.07.2015.
Mine was operationd
upto 23.07.2015 without

is granted dated 16.05.2023 for
10 Year. During inspection of
the committee stone crusher &

Raipur karchuliyan board permission | mining was not found
Distt. Rewa (M.P.) therefore EC may be | operational.
imposed from 31.01.2009
to 23.07.2015
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3. Status of Consent of the Stone Crusher :-
The Details of Consent are as follows :-

1. The consent of the board under section 21 of the Air (Prevention and control of

pollution) Act 1981 was granted dated 02.11.2010 for one year as Annexur e-1 X

2. Renewal of consent of the board under section 21 of air (prevention & control of

pollution) Act 1981 was granted dated 03.04.2014 for the period of 01.02.2012 to
31.01.2015 as Annexure-X

Renewal of consent under section 25 (5) of the water (prevention of control of
pollution) act 1974 & under section 21 of the Air ) prevention of control of pollution)
act 1981 was granted dated 11.11.2022 upto 31.05.2025 as Annexure-XI|

4. Statusof Mining Consent :-
The details of consent for mines :-

1. The consent of the board under section 21 of the Air (Prevention & Control of

Pollution) Act 1981 was granted dated 14.08.2008 for period valid upto 31.01.2009.

The mines was operational without board permission upto 2015. Annexure-XI X

5. Lease of themines:-

1

The mining lease was granted to the Santosh Sharma at village Ramnai Tehsil Raipur
Karchuliyan Distt. Rewa at khasra No. 224/1 (kha)/1, 224/1 (kha)/3, 224/1 (kha)/4,
224/1 (kha)/6, 224/1 (kha)/7, 224/1 (kha)/11 area 01.00 Hact. The period of lease
was granted from 10.01.2004 to 09.01.2009 and 24.07.2010 to 23.07.2015. The letter
of mining department dated 09.05.2023 is as annexure-XI1 |

Again lease was granted on the same khasra no. and same area dated 16.05.2023
onwards for 10 years.

6. Action taken by mining department :-

1. Mining department Rewa has been imposed Rs. 1 Lakh penalty against illegal mining

to Shri Santosh Shama Mine . The letter of mining department Rewa as Annexur e-XI1 |

7. The mining details of village Ramnai & Bhalua area and penalty imposed against

the illegal mining of the area in the letter mining department dated 07.07.2023 as

Annexure-XI11
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8. Thedetails of EC isbeen granted of the following mines of theareaare:

S.No. Name Production Area Validity of the | Method of mining Date of EC Board Consent
Capacity mine issued Status
1 2 3 4 5 6 7 8

1 Santosh Sharma village | 4241 Cum/Year | 01 Hact. 07.10.2031 Open cast semi | 06.04.2023 Not Taken
Bhaluha Tehsil Raipur mechanized
karchuliyan Distt. Rewa
(M.P.)

2 The director Satish | 9600 Cum/Year | O1 Hact. 16.03.2032 Open cast semi | 10.01.2023 Not Taken

Mishra M/s Narmada
Dhoka Patthar,Patiya,
Murum, Gitty, Village
Bhula Teh. Raipur
Karchuliya Distt. Rewa

mechanized
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9. Report has been submitted by sub divisional magistrate Raipur karchuliyan Rewa :-

10.

The report has been submitted by sub divisional magistrate Raipur karchuliyan Rewa
as Annexur -VI . The Bhalua pahadi is the area where mining was being done by so
many mines owner. The Google map can be observed and Photo taken during the
inspection as enclosed Annexure - XIV The report of SDM is point out in there report
that the illegal mining is being done of the said pahadi area.

The closer direction was issued dated 12.05.2023 the copy of closer direction as
Annexure - XV and photo taken dated 09.05.2023 also enclosed as Annexure - XVI.
The industry has also been replied dated 12.05.2023 is also enclosed as Annexure -
XVII. The EC granted by SEIAA of two mines also enclosed as Annexure - XVIII

Observation:

1. M/s Astha stone crusher was found non operational at the time of inspection of the
committee. .

. No Mining was found operational at the time of visit.
Mining is regularly is being done of the area since long as seen of the site visit.
. No plantation is being planted by any mines owner.

.- Religous temple is located at the top of the hill.

2
3
4
5. Only two lease is permitted of the said area.
6
7

. At the distance of about 50 meter from the temple at the two side mining was carried out.

Recommendation :

1.

M/s Astha Stone Mining is not taken consent since 2009 to 2015 from the board.
Therefore EC may be imposed.

The mining may be stop within 200 meter of the Religious Temple.

The plantation of the mining area was found in adequate. The special drive of the
plantation of abandon mines and near by the Temple may be proposed the different
govt. scheme.

% ’ A
— ] WA )
_'—’I/- ..’ ! { —
(P.S. Tripathi) (Dr. Pushpendra Singh)
SDM, Raipur Karchuliyan Rewa Regional Officer
(Collector representative ) M.P. Pollution Control Board Rewa

e e e
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The complaint is that there is a Ashta Stone Crusher at Village —Bhaluha,
Tehsil Raipur Karchulian Distt. —Rewa (M.P.)which is located in
agricultural land within a thikly populated area, causing heavy pollution and
damaging the environment as also the health of the local residents . The
said crusher was given a lease on 08.10.2021 by Mining Department but
prior there to, illegal minin of Bhaluha Pahadi was carried out on 5 acre flat
land of pahadi , convering it into a mine. The Pahadi id of a religious
significance but now on the verge of extinctiondue to illegal mining activities.

In our view, the issue raised in the application , at the first instance, can be
looked into by the local authorities and in this regard, we constitute a joint
Committee comprising Madhya Pradesh Pollution Control Board and
District’ Magistrate, Rewa who shall visit the site , collect relevant
informations in cluding assessing extent of environmental damage
caused, and , if find any violation, would take appropriate , remedial
and preventive action in accordance with law within two months.

District Magistrate, Rewa shall be the nodal agency for coordination and
compliance of this order . The Copy of Action taken Report shall be filed by
the said committee before Registal of Central Zonal Bench at Bhopal by E-
mail at judicial- -ngt@gov.in.
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The complaint is that there is a Astha Stone Crusher at village Bhaluha, Tehsil Raipur Karchulaina,
District Rewa, State of Madhya Pradesh which is located in agricultural land within a thickly
populated area, causing heavy pollution and damaging the environment as also the health of the local
residents. The said crusher was given a lease on 08.10.2021 by Mining Department but prior thereto,
illegal mining of Bhaluha Pahadi was carried out on 5 acre flat land of Pahadi, converting it into a mine.
The Pahadi is of a religious significance but now on the verge of extinction due to illegal mining
activities.

In our view, the issue raised in the application, at the first instance, can be looked into by the local
authorities and in this regard, we constitute a Joint Committee comprising Madhya Pradesh Pollution
Control Board and District Magistrate, Rewa who shall visit the site, collect relevant informations
including assessing extent of environmental damage caused, and, if finds any violation, would take
appropriate, remedial and preveutive action in accordance with law within two months.

District Magistrate, Rewa shall be the nodal agency for coordination and compliance of this order,
The copy of Action Taken Report shall be filed by the said Committee before Registrar of Central
Zonal Benceh at Bhopal by e-mail at judicial-ngt@gov.in
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NVTSIEZIROIMPPCB/NG, 2 ¢ I Rewa. Dated: 672 ) e

REGIONAL OrF ICE

) M.P. POLLUTION CONTROL BOARD
HIG-190, NEHRU NAGAR COLONY, REWA 486001 (M_p. )

<

YA 20 v
B o= /RO/MPPCB/TECH/2010 Rewa. Dated: ¢ o

pd
“Mis. Astha Stone Crusher
( Prop . Shri Santosh Sharma )
Village.-Ramnaj Tah. Raipur Karchulian
District — Rewg (M.P).

bi- Consent of the Board under section 21 of the Ajy (Prevention ang Control of
Polluﬁon) Act.1981. "

Your application No. Nil, dated 10.08.10.

With reference 1o your application for consent of the Board under section 21 of the Air
“vention and Conrol of Pollution) Act. ] 981, the consent 10 operate is hereby oranted for One

© irom first day of the month of commencement of production subject to the lulfillment of
“wing terms and conditions:

This consent ig valid for establishment an operation of stone crusher unit gt Kh.No.
224/1rakwa 02 Acare. at vi]] -Ramnai, Tehghi]- Raipur Karchulian District —Rewsa .

This consent 1s valid for product and production capacity of:
Product Production capacity ,
Stone Gitti ... 10,000 .mT /Yr.(Ten thousand Metrie Tone per year only)

dustry shal] inform the start of production at least one month in advance,
Industry ghay have 1o implement  {he following pollution ¢
prescribed by EPA Notification before commissioning of production
(@) Dust containment cum Suppression sysiem including water Spraying system for
the equipment or unit.
(b)Constructiop of wind breaking wa]ls of sufficient height,
(¢iConstruction of the metalled roag with in the premises,
(d) Regular cleaning and wetting of the ground with in the premises.
{ e}(}rowing of the green bely along the periphery,

ontrol measures gg

The suspendeq particulate mafter measured between 03 mirs. and 10 myrs, from any
PFICEss equipment of 4 stone crushing unit shaj] not exceed 600 Hg /m3 (Six hundred
FICTOZram per cybje meter). ,and sha]] ensure that the ambient air Quality at the
pomdary of the factory premises, conform o the following limits -

a. Suspanded Particulate Matter(] Umicron) -

100 Microgramy Cu. meter
b, ?)'{;-5

80-do-
\.. \‘~ T 2 8{2—1].0'
d Co - 5000
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6. The suspended particulate matter measured between three mtrs. and ten mtrs. from any

process equipment of a stone crushing unit shall not exceed 600 pg /m3 (Six huncircd:#
microgram ner cubic meter). :

7. Industry shall submit six monthly ambient air quality monitoring report to the Board i

8. The industry shall do extensive tree plantation in and around the factory premises for
improvement of the environment iiy general.

9. Industry shall make pucca approach road to factory .make boundary wall of sufficie
height around the premises and install water spraying system for control of fugitive a
pollution. _

10. Industry shall have to submit environment statement as per provisions of environmentf
(Protection) act.1986 for the previous year ending 31%. March on or before 30 Sep
every vear to the Board. . F

The industry shall take proper action (o control the noise pollution. The noise level sha
not exceed the limit 75 dBJA] during the day and 70 dB[A] during the night.

12, Any change in process, raw material used, production capacity, capital investment et
shall be intimated to the Board. For any enhancement of above prior permission of th
Board shall be obtained. 4

13. Board reserves the right to amend /cancel above conditions as and when deemed

11 CUCSSE!.I'Y 4 )

This consent is valid for the stated period and has to be renewed every vear. A

application in this regard with annual license fee & point wise compliance of the ccnse
conditions shall reach this office 4 months before the expiry of this consent.

Please acknowledge the receipt of this letter.

For and on behalf of the
) M P Pollution Control Board

\
(Cg‘. KHARE )
REGIONAL OFFICER
-~ M.P.Pollution Control Board Rewa




Annexure — X

XGN No. 256272 Dated 225] 2
X
REGIONAL OFFICE
ML.P.POLLUTION CONTROI, BOARD
. HIG-T90.NEHRU NAGAR .REWA (M.P.) 486001 .
-
No. oM - IROMPPCB/TECHA201 3 Rewa,Date © ?’{ ah L{

ft\.
M/S. Astha Canstruction & Minerals ( Stone Crusher)
Peo. Shei Santash Sharma
Vill -Blmlnl'u.l.'I'uh—RuEpurk:.;rc.hulian
Distt- Rewa (M.P.)

sub.: Renewal of Consent of the Board u/s 21 of Air (Prevention & control of Pollution )
Act 1981, '

Rell: Your applieation No.66564 Dated 11.11.13

With relerence to your above application, the consent of the Board U/S21 of Air
(Prevention& control of Pollution ) Act 1981 is hereby renewed for the period of three years from
010212 10 31.01.15 subject to the fulfillment of terms and conditions incorporated in the consent
fetier No.2332/RO/MPPCB/TEC IZEN/IO Rewa de.02.11.10 issued to you by this office with
additional conditions mentioned bellow :.

01, This consent is valid for product and production capacity of :
stone Gitti 10000 M.T./Y ear (Ten Thousand Metric Tones Per Year only)

[}.‘_.imzfustmalii have to implement the following pollution control measures as prescribed by EPA
Notilication with in 03 mouths from the date of issue of this letter.
(- Dust containment cum suppression system ncluding water spraying system for the cquipment or unit
by Construction ot wind breaking walls of sutficient height.

FConstruction of the metalled road with in the premises,
i) Regolar cleaning and wetting of the ground with in the premises,
tel Growing of the green bely along the periphery.
03 The suspended particulate matter (SPM) measured between 03 mtrs. and 10 murs [from any

Process equipment of the stone crusher unit shall not exceed 600 Hg/m3.

O-LIndustry shall submit ambient air quality monitoring report to the board once in sjx months.
O3 ndustry shall have 1o submit environmental statement as per the provisions of the Environment
(Protection)Act 1986 for the year ending 31 march every year on or before 30" September to the
board.
10 Any changt in process. raw materials, production capacity, capital investment ete. shall  he
miormed to the Board. [or any enhancement of above prior permission of the Board shal| be
ablained,

Picase acknowledge the reeeipt ol this letier,
FFor and on behalf of the
M.P. Pollution control board

Regiamﬂ'f)/fﬁcer

M.P. Pollution Control Board -

k”[{éwa (M.P.)

‘23\\



Annexure — X|

Consent Order M.P. Pollution Control Board — Rewa
HIG - 190-191,Nehru Nagar Colony, Rewa
(E-mail-ropcb-rewa@mp.gov.in & rorewa_pcb @rediffmail.com)

RED-SMALL r | CCA-Renewal ’ | VALIDITY (A/W):31/01/2025 CONSENTNO: |  [pCBID-16939 |
Outward No:-15304,11/11/2022 Consent No:AW-106616

To,
The Occupier,

M/s Astha Construction & Minerals Stone Crusher, Category: Red/Small

Khasra. No. 224/1 Rakwa - 0.060 Hector ,
Village- Bhaluha, Tehsil- Raipur Karchuliyan, Distt - Rewa, (MP).

Subject: Renewal of Consent under section 25(5) of the Water (Prevention &Control of Pollution) Act,1974 & under section
21 of the Air (Prevention & Control of Pollution) Act 1981 .

Ref: Your renewal of Consent Application Receipt No. 1233652 Dt. 27/09/2022 .

With reference to your above application renewal of consent is here by granted up to 31/01/2025
subject to the fulfillment of the terms & conditions ,incorporated in the schedule of the consent issued to you by the Board
vide consent /(CCA Operate) no:-AW-645/RO/MPPCB/TECH/dated 03/04/2014. along with the additional conditions mentioned

below:
SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra. No. 224/1 Rakwa — 0.060 Hector ,Village- Bhaluha, Tehsil- Raipur Karchuliyan, Distt - Rewa (M.P.)
Mobile No.7048053381. Latitude- 24.5602 Longitude- 81.4119.

b. The capital investment in lakhs: Rs. 15.0
c. Product & Production Capacity:
Product i Production Capacity

1. Stone Gitti 10,000.00 MT / Year (Ten Thousand MT /Year Only)

Note — 1. For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 31/01/2025 and has to be renewed before expiry of consent validity. Online
application through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of
the consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and

when required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions
Regional Officer

MPPCB-Rewa
@ s Siriing o U Signature N_,L rified B i
Soy ¢ il Digitally Signed \%q; R
- PUSPENDRA GH sSE. o T iy
Bigraty e Date: 11/11/2042 02:31:10 PM PUSHPENDRA SINGH
(OrgamL Aulhmllcatwn on AADHAR from UIDAI Server) Regional Officer

TPAV # ID49RDY4GG
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Consent Order M.P. Pollution Control Board — Rewa
HIG - 190-191,Nehru Nagar Colony, Rewa
(E-mail-ropcb-rewa@mp.gov.in & rorewa_pcb@rediffmail.com)

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.0 KL/day, and the daily quantity of
sewage at out fall of the unit shall not exceed 0.500 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board

and maintain the same properly to achieve following standards-

pH Between 55-9.0 S a ‘Not exceed 2100mgl.
Suspended Solids Not exceed 100 mgfl. Chlorides Not exceed 1000 mg/l.

|BOD 3 Days 270C Not exceed 30 mgil.

coD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

in - Between 5,5;— 96

i‘Suspended Solids Not exceed 10 mg/l.

(BOD 3 Days 270C Not exceed 10 mgil.

.!COD Not exceed 250 mg/l.

|

;OEJ and grease Not exceed 10 my/l.
Sr | Water Code (Qty in klpd - Kilo Lir per Day) | WC:3.0 WWG:0.000|  WaterSource | Remark |

1 | Other Water Discharge 2,00 0.00 Bore well _ _

2 | Domestic..... _ 1.00 0.50 : Bore well |

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent sh:

be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and analytica
methods used to meet the monitoring requirements specified above shall conform to such guidelines unless otherwise
specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications ar.d wher:
itis not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of the
American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

Consent No:AW-106616
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Consent Order M.P. Pollution Control Board — Rewa
HIG - 190-191,Nehiru Nagar Colony, Rewa
(E-mail-ropcb-rewa@mp.gov.in & rorewa_pcb @rediffmail.com)

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(li)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitoring
in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed by the Board.
Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of Calibration
and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. The period of
retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants by the
applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge

Monitoring report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor “slive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste Rules
2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of
in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or
other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

12. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms

and conditions of the Consent.

13. Prohibition of By pass system-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and

conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipment’s as
per the proposal submitted to the Board with reference to generation of emission and same shall be operated &
maintained continuously so as to achieve the level of pollutants to the following standards:-
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Consent Order M.P. Pollution Control Board — Rewa
HIG - 190-191,Nehru Nagar Colony, Rewa
(E-mail-ropcb-rewa@mp.gov.in & rorewa_pcb @rediffmail.com)

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the
Board regularly on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification
no. GSR/826(E), dated: 16/11/09. Some of the parameters are as follows:

a Particulate Matter (less than 10 micron) (PMie pg/m? 24 hrs. basis) - 100 microgram/ m?
b Particulate Matter (less than 2.5 micron) (PMzs pg/m? 24 hrs. basis) 60 microgram/ m?
c Suspended Particulate matter (between 3 to10 meters) 600 microgram/ m?
d  Sulphur Dioxide [SO2] (24 hrs. Basis) 80 microgram/ m?
e  Nitrogen Oxides [NOx] (24 hrs. Basis) 80 microgram/ m3
f Carbon Monoxide [CO] (8 hrs. Basis) 2000 microgram/ m®

3. The industry shall take adequate measures for control of noise level generated from industrial activities
within the premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged
or sealed or made airtight to avoid the public nuisance. '

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated
due to transportation and internal movements. Good housekeeping practices shall be adopted to avoid

leakages, seepages, spillages etc.

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically
so as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for
disposal to dumping site. If required.

Non Hazardous Solid wastes:-
| Type of waste Quantity Disposal j

|Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per I
: CPCB. MoEF Guide lines / Others. |

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representctive,

upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be

kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorization is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or

regulations,

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does not
relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit
separately and have to comply separately as per there Act/ Rules.
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M.P. Pollution Control Board — Rewa
HIG - 190-191,Nehru Nagar Colony, Rewa

(E-mail-ropcb-rewa@mp.gov.in & rorewa_pcb@rediffmail.com)

6. Balance consent/authorization fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day

prior to the date of expiration of this consent/authorization

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions & time the consent granted will automatically be taken as canceled

and necessary action will be initiated against the industry.

Additional condition:- (if any) :-

details of action taken (if

S. No | Nos. of Plants to be Targeted Time | Nos. of Plants Planted in
planed compliance of consent consent condition is not
conditions complied)
1 10 03Month 50 - Na

1. Industry shall make appropriate air pollution control equipment’s at jaw crusher /vibrator / screen / rotary screen

chamber & Water sprinkling System for wetting of ground within premises.
2. At the end point of dust conveyor belt, industry shall installed the telescopic chute .
3. It shall be ensured that these are always kept in running and in good working order all the time.
4. Industry shall make Wind breaking wall of 15 ft. height around Industry premises. Green belt should be developed

around the crusher .

5. Good housekeeping practice shall be adopted and all the internal metallic roads shall be made.
6. PP shall insure that SPM measured between 3-10 meters away from any process equipment of stone crushing unit

shall not exceed 600pg/M3.

7. If PP failed to comply above conditions so that consent should treated as null & void.

(Organic Authentication on AADHAR from UIDAI Server)
TPAY # ID49RDY4GG
(:uJ 2 8

|

—_—

( Regional Officer )

PUSHPENDRA SINGH
Regional Officer
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El cPs Map Camera

Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhya Pradesh
486114, India

Lat 24.5660354°"°

Long 81.411992°

04/07/23 01:20 PM GMT +05:30

Bl cPs Map Camera :

Ror, Madhya Pradesh, India
Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhva Pradesh

486114, India
Lat 24.560254"°
Long 81.41199°
04/07/23 12:15 PM GMT +05:30

Bl GPS Map Camera

Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhya Pradesh
486114, India

Lat 24.560212"°

Long 81.411952°

04/07/23 12:16 PM GMT +05:30

At the site of M/S Astha Stone Crusher. L34
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Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhvya Pradesh
486114, India

Lat 24.560232°

Long 81.411962°
04/07/23 12:16 PM GMT +05:30
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El GPs Map Camera
Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhya Pradesh

486114, India
Lat 24.5660275"
g Long 81.411931°
04/07/23 01:15 PM GMT +05:30
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s_.i GPS Map Camera
Ror, Madhvya Pradesh, India
NH30, Ror, Madhya Pradesh 486114, India
Lat 24.567784°

Long 81.408858°
04/07/23 02:13 PM GMT +056:30

The Stone crusher was sealed at the Spot.
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Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchuliyvan, Ror, Madhya Pradesh
486114, India

Lat 24.560223"°

Long 81.411965"°

04/07/23 12:16 PM GMT +05:30

Bl cPs mMap Camera

Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhva Pradesh

486114, India

Lat 24.560223°

Long 81.411965"

04/07/23 12:16 PM GMT +05:30

Bl GPS Map Camera
Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchuliyan, Ror, Madhya Pradesh
486114, India

Lat 24.560223°

Long 81.411965°

04/07/23 12:16 PM GMT +05:30

NES
~ Around the site of M/S Astha Sltone.Crushe'r. "




Bl GPsS Map Camera
Bhaluhi, Madhya Pradesh, India
HC38+H7R, Bhaluhi, Madhya Pradesh 486114, India
Lat 24.555454°
Long 81.414125"°
04/07/23 12:33 PM GMT +05:30

El PSS Map Camera
Ramnai, Madhya Pradesh, India
HC44+WW, Ramnai, Madhya Pradesh 486114, India
Lat 24.557444°
Long 81.40771°
04/07/23 01:30 PM GMT +05:30

B3 GPS Map Camera
Ramnai, Madhya Pradesh, India
01, Ramnai, Madhvya Pradesh 486114, India
Lat 24.656657592°
Long 81.407631°
04/07/23 01:32 PM GMT +05:30

The Mining on the Hill.
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Ramnai, Madhya Pradesh, India
01, Ramnai, Madhya Pradesh 486114, India
Lat 24.5575°
Long 81.40773°
04/07/23 01:31 PM GMT +05:30

Bl GPS Map Camera
Ramnai, Madhya Pradesh, India
01, Ramnai, Madhya Pradesh 486114, India
Lat 24.557515"°
Long 81.40772°
04/07/23 01:31 PM GMT +05:30

Ed GPS Map Camera

Ror, Madhya Pradesh, India
Unnamed Road, Ror, Madhya Pradesh 486114, India

Lat 24.5667849°
Long 81.408737°
04/07/23 02:13 PM GMT +05:30

The Karmasan Temple —_—
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Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchuliyvan, Ror, Madhya Pradesh
486114, India

Lat 24.55998°

Long 81.412355°

04/07/23 12:17 PM GMT +05:30

Bl cpPs Mmap cCamera

Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchuliyan, Ror, Madhvya Pradesh
486114, India

Lat 24.56013"°

Long 81.411865°

04/07/23 12:19 PM GMT +05:30

Bl GPs Map Camera
Bhaluhi, Madhya Pradesh, India
HC38+H7R, Bhaluhi, Madhya Pradesh 486114, India

Lat 24.555121°
Long 81.414426°
04/07/23 12:30 PM GMT +05:30
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The Mining on the Hill. - L



EldGPs Map Camera
Ramnai, Madhya Pradesh, India
01, Ramnai, Madhya Pradesh 486114, India
Lat 24.559279°
Long 81.40866°
04/07/23 01:52 PM GMT +05:30

El cPs Map Camera

01, Ramnai, Madhya Pradesh 486114, India
Lat 24.559385°

Long 81.408572°

04/07/23 01:52 PM GMT +05:30

Bl GPS Map Camera

“ Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhya Prac
486114, India

Lat 24.560474"°

Long 81.411923°

Q4/07/23 01:30 PM GMT +05:30

At the The Mining on the Hill. .
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Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchuliyan, Ror, Madhya Pradesh
486114, India

Lat 24.559933°

Long 81.411921°

09/05/23 11:32 AM GMT +05:30
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Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchuliyan, Ror, Madhya Pradesh
486114, India

Lat 24.559967°

Long 81.411955°

09/05/23 11:32 AM GMT +05:30




Ror, Madhya Pradesh, India

Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhya Pradesh
486114, India

Lat 24.560208°

Long 81.412264°

09/05{23 11:29 AM GMT +05:30

Ror, Madhya Pradesh, India
Bhaluha Road Ramnai, Raipurkarchuliyan, Ror, Madhya Pradesh

486114, India

Lat 24.560086°

Long 81.41239°

09/05{23 11:29 AM GMT +05:30
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Ror, Madhya Prades
Bhaluha Rozacd Rary ai, Ralpurk
ABE114, Incia

Lat 24 6580023

Long 81.a47207a"

OPRSOs23 1 AR GMT +OG:30
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Ror, Madhya Pradesh, India
Bhaluha Road Ramnai, Raipurkarchuliyan, Ror, Madhya Pradesh

486114, India

Lat 24.560047°

Long 81.412065°

09)‘05/23 11: 31 AM GMT +05:30
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B GPS Map Camera
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v . A _&-_....__‘:m
Ror Madhya Pradesh, India
Bhaluha Road Ramnai, Ralpurkarchuliyan, Ror, Madhya Pradesh
486114, India
Lat 24 .560202°
Long 81.41216"°
09[05/23 11:29 AM GMT +05:30

e e

Elces M::‘lp Camera
Ror, Madhya Pradesh, India 6
Bhaluha Road Ramnai, Raipurkarchulivan, Ror, Madhya Pradesh 3

486114, India

Lat 24 .659936"

Long 81.411962°

09/05/23 11:30 AM GMT +05:30
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MADHYA PRADESH)

[he DIRECTOR

SANTOSH SHARMA

VILLAGE BHALUHA, TEHSIL RAIPUR-KARCHULION DISTRICT REWA
(M.P.) 486114

Subject: Granl of Fnvironmental Clearance (EC) Lo he proposed Project Activity
under the provision of EIA Nolification 2006-regarding

SirlMadam,

This is in reference to your application for Environmental Clearance (EC)
in respecl of project submitted to the SEIAA vide proposal number
SIA/MP/MIN/401884/2022 dated 14 Nov 2022. The particulars of the environmental
clearance granted to the project are as below.

1., EC Identification No. EC23B001MP184028
2. File No. 9441/2022
3. Project Type New :
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project RAMNAI CRUSHER STONE QUARRY
7. Name of Company/Organization ~ SANTOSH SHARMA
8. Location of Project MADHYA PRADESH
9. TOR Date IN/A

The projecl details along with terms and condilions are appended herewith from page
no 2 onwards.

(e-signed)
Shri,Mujeebur Rehman Khan
Member Secretary
SEIAA - (MADHYA PRADESH)

Date: 06/04/2023

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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CLEARANCE

ENVIRONMENTAL

1

gle=-Window Hub)

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

e

and Virtuous Environmental Sin

e

R EE T R

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Madhya Pradesh)

To,

The Director of Ms Narmada Dhoka, Patthar, Patiya, Murrum, Gitty
SATISH MISHRA

NH-7, Near Pound, Gram Chorgari, Post Naudhiya, Rewa MP-486114 -
486114

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/MP/MIN/277397/2022 dated 02 Nov 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC ldentification No. EC23B001MP121978

2. File No. 9426/2022

3. Project Type New

4, Category B2

5. Project/Activity including 1(a) Mining of minerals
Schedule No.

6. Name of Project Bhaluha Murrrum Quarry

7. Name of Company/Organization  SATISH MISHRA

8. Location of Project Madhya Pradesh

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards. '

{e-signed)
Mujeebur Rehman Khan
Date: 10/01/2623 Member Secretary
SEIAA - (Madhya Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Annexure —XIX

NETS/EZROMPPCBNo._ LG G Rewa, Dated: g _&p%
REGIONAL OFFICE
M.P. POLLUTIGON CONTROL BOARD
HIG-190, NEHRU ¥ AGAR, REWA 486001 (M.P.)

* JRO/MPPCB/TECH//2008 Rewa, Dated: | £y & - by

’"x,\/.f:\'?i/ s Aastha Cons. & Minerals(mines)
(Prop. Shri. Santosh Kumar Sharma )
V/ P. Bhaluha Ramnai Th Raipur Kvrchulion
Distt-Rewa (M.P.).

2~ Consent of the Board under section 21 of the Air (Prevention &Control of Pollution)
Act.1981.
Your application No.17.07.08 | received this office dt 18.07.08 . *

With reference to your application for consent of the Board under section 21 of the Air
:on and Control of Pollution) Act.1981, the consent to operate for mining activity is hereby
1d annually renewed valid up to 31-01-2009, subject to the fulfillment of following terms
ditions:

consent 1s valid for establishment and operation of mine at Kh.No.310 & 224 Ka/2

kwa 5.0 Acre, Vill. Bhaluha Th. Raipur Kurchulion Distt-Rewa (M.P.). for following

>t and production

Y*}duci i)rodu(‘t)nn 0 l)ﬁhx‘x'

fannual minning of -—--10000 M.'T./ Yeur ( Ten Thousand Metric tones per year) oniy
Sgone Gitty |
i

- & effective air pollution control equipments shall be installed at all points of sources
i and shall insure their efficient working all the time. In case of failure some
- arrangement be mdde.

©

ading unloddmg points should bc pmwd&d and moperly mamtamed.

nsure that the concenfration of particulate matter from point source emission shall not
at the boundary of the mine premises shill nonform-to the foliowing limits:

-+ 500 Micregranmi’ cubic meter

- 130 —do-

- 120 - do-

- 120 - dc,-»-




6 Industry shal submit six monthly amt

7 Extensive tree plantation preferably of |
lease arga. The mine shall ddopt

8 The submission of environmenta] statement by th,
and water Act and authorization under H
made mandatory under finy;

nadvetre e CTMTSIN I
RGRTrY 1o ranyies ] tiy

. sl . ) o
or before 30 September CVErY vear to the |
¢ &

9 Any change in Process. raw materia)
intimated to the Board. For any en

obtained.

10 Board reserves the right to amend

deemed necessary,

T Thig consent is valid for the

regard with annyaj |

Please acknowledge

ronmental (Prot

x:;ii'\nnr !-:y_\'.‘;g‘

icense fee & pomt wise
office 4 months before the expiry of (h

(2)

lent aiy arzlity monitoring report to the Board.

good house Keeping practice.

BECICRR R

. g N 23, »
Saat ferdhe e LIS

; sy
e e Y g
& Mot i X o e

hoare,

used. produgtion capacity, capital investment etc. sha
hancement of above prior permission of the Board sk
F

&

fcancel above conditions in part o ag a whole as and when

stated pericd andg

1S Consent.

he receipt of this letter,

% - T 8

. ‘Pci‘ and on behalf of the
M P Pollution Control Board

Wkl
(C.P.KHART)
REGIONAL OFFICER
MP.POLLUTION CONTROL BOARD
REWA

o

ocal species shall be done within and around the mining

£

IAre

1as 1o be renewed yearly. An application in th
vmpliance of the consent conditions shal] reach

S

L

‘¢ mine management who seek consent under g
azardors Waste Ruleg 1989(amended in 2003) has bes
cetion) Rules 1986 Ag per this provision, such mig




